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THE PUNJAB ABOLITION OF
. OF AL » » i
AND TALUKDARI RIGHTS ACT, 1552.

PunJAB AcT No. 1X or 1953

[ Received the assent of the President
£ : ' on th
ég; Iel.;,. 1953, and was first published i(:z 1:;2}; Ic’l%'(?{
nment Gazette (Extraordinary) of the IJSIh

August, 1953].

T

‘ Short title Whether repealed or other-

Year No.
wise affected by legislation

1953 X | The Punjab Abolition| Ame ded by Punj
e Punia bt 7| of 1961* y Punjab Act No. 21
and Talukdari
Rights Act, 1952 Amended by the Punjab Reorganisa-
tion (Chandigarh) (Adaptation of
Laws on State and Concurrent
Subjects) Order, 1968.
o ; I
An act to abolish the rights of superior proprietors, to confer
full proprietary rights on inferior proprietors in Iand
held by them and to provide for payment of compen-

sation to the superior proprietors whose rights ar¢
d and for certain consequential and

extinguishe
) incidental matters.
It is hereby enacted as follows — |  Shortite, exenl
€ called the Punjab Abolition all::itcommence-
A ment.

1. (1) This Act dm"lf”lylbkd lod L AN
. alikivat alukdart K1 S ) ',
of Ala Mallkoys, the whole of (he #[Union territory

(2) It extends (0

Chandigarh]. _
(3) It shall come into fo

3. In this Acl, unless the €0

quires— o i .
: ‘ case ol land 10

o dna malik’’ means in (he ' nd

(@ e oprietary rights ~ aré divided

which the PI P AP . ‘n-
between superior and infer1ol owners, the 1n
‘erior er _
ferlor O, —— " peas _mm,évnvemment Gazelte

R_cas_’f)n-ﬁage 1433 ; for pmceedings in the
B 1952.

rceé al once. Definitions.

ntext otherwise 1€-

-

1For Statement of Objects L:It;:.ll
dated 29th Noven ) iy 2 Potes,

( Extraordinary), h N
Assembly, see Punjab Legislative Assem
\s, Sét Punjab

Objecls and Reasol
200. - »
' (1) . eoyga s .
“ - panjab’ by the Punjad
i _words;_ Isntv.e't:oﬁ 1St{":tc :de Concurrent Sgleects) Crdgrs,
aptation _aw! State

Governmen! Gazelle

) 2Ror Statement of
(l:xll’.’nm'xlinzny), 1961, page

. sSubstituted o
tion (Chandigarh) (Ad
1968,
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alik™ means, in the case of |, d;

“ala malik™ me: y C of T

@) the propr:etary 1-1g_hts are d‘Vlded beWhIch
superior and inferior Ownersg,

(‘)wner and includes 4 talukdy,

& ctor’ means the Collecto, of the gi., .
= ir? (\)\3113011 the land, in res cct of Which ¢ d“}tnct
of ala malik are abolished
includes any officer nof below the :
Assistant Collector of the Firsy Grade Sp ecia]]n
cmpowered by the [Cenrq] Gove ly

I Tmenq
perform the dutjes of a Collector Under ]u,i‘;’
Act ;

(d) the expression ‘Iand’_, ‘land ¢ v
and any other CXpression not defined, bur ugeq
In this Act shall have the me

! anings reSpective]y XVIo
assigned to them N the Pupjap, enancy Acf, e
1887 (Punjap Act XVT of 1887) ;

(e) the €Xpression "Financig]

Ommissioner’ have the meanip

Abolition Of righis . " { . ‘ . =
Of ala sy BB 3 Notvyﬂhst?,ndlng anything (o (e Confrary ¢op
vesting of fu]] pro. !amed In any |

Priets ights ; 1 hei 1

ads mats " " me being i

[ S, i 1d Interegt (mcluding the con-
lingent Inferest, jf , Y, Tecognised by any Jaws
Custom oy usage for tj '

¢ time being iy, force), of

1 ala mg]ik In the lang held under him by an
a'dna'malik Shal]

€ deemed (o have been ex-
linguisheq . from 15¢h une, 1952, and full
Pfopnelary rights shall pe deemed to have
vested ip the adn

4 malik free from a1 encum-
brances;

a maljk Shall cegge (0 have any right (o
Collect o 1a Ve any rent of Customary due
N respec ch

. and . Provided that the ex-
‘f{lgulshm the right of (he ala malik as
élooresald sha”_not altect hig rights to receive

R mpensauon In aCcordance With this Act.
» lsutN,m“'\‘\‘“\
(Chandigarh)s(jl\:'ae;,jl tor the Yords

-
or Stale Goyer ”

' €tamen)** p

alion Of Lywg on State :mdn ,

1¢ Punjab Reorganisation
OnCurren Subjects) Ordcr' 1968.
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4. (1) Any ala malik whose tights have been ex- Determination  of
tinguished under section 3 may, before (he |5th of June compensation
1953, apply to the Collector, in such form a5 may, e prev.: payble ala
cribed, for the de‘(_irmm;mon of the amount of compeneé-
tion payable to him -

Provided that the Collector may entertain the a; pli-
cation after the said dale if he is satisfied (ha( (he applicant

was prevented by good and sufficient cause from ling the
applicatlon in time.

(2) On receipt of an application under sub-section (/).
the Collector shall -issue notice to the parties concerned
and, after giving them an opportunity of being heard and
after making such enquiry as may be prescribed
shall make an awaljd determining the amount of com-
pensation payable in accordance with the provision of
section 5

(3) Where there is any dispule as to the person or
persons who are entitled to the compensation, the Collector
shall decide such dispute and if the Collector finds that
more than one person is enfitled to compensation he shall
apportion the amount thereof amongst such persons.

(4) Where the compensation is payable to a minor or
to a person having a limited interest, the Collector may
make such arrangements as may be equitable having re-
gard to the interests of the minor, the parties concerned
and their reversioners. '

(5) The amount of compensation determined under
this section shall be payable by (he adna malik :

Provided thal where a portion of the annual rent or
other dues is payable by the Government, thal portion of
the compensation,which bears the same proportion (o the
total amount of compensalion as (he share of (he Govern-
ment in (he annual ren( or other dues bears to the (otal
amount of renf or other dues, shall be paid by the Govern-
ment,

5. The amount of COIDansaliUn nayable under ll“s(l.g:\ll(wlrlt\ulnn of
Act shall be eight (imes the amount ol annual rent and *Hre=oR
other dues if any, payable to the ala malik, whether by
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the adna malik or whether partly by adna myy;
Iv by the Government :
Provided that where (he rent or othey dueg s
paid \\'h(\l.'_\‘ or p;H'”.\’, i kind, the amougy ‘Or(n- rg
annual rent or other dues shall be calculated on the 1\
ol" the average of the price of the produce durjn 110 [ 15is
ol fifteen years, commeneing from the gy day Periog
1035, i
rovation. " ™ 6. (1) The compensation awarded upder hi
shall either be paid in cash to the party entitled {o
deposited with the Collector, by the adng malik op as
case may be, by the Government within a period 0’ the
months of the date of the award : e

amount of compensation or for other reasons to pe record.
ed by him allow the adna malik to pay the Compensatio,
In such six-monthly nstalments payable Within a perigq

payment of Compensation, the amount due may be recover-
ed in the same manner as an arrear of land revenue.
Appeal, review and

revision, 7. (1) An appeal shall lie from—

(@) any award Or. order made by the Collector to
the Commlssioner; and

(b) any order of the Commissioner, (o0 the Financial
Commissioner :

. Provided that  whep 4y original award or order
Is confirmed on firsg appeal, a further appeal shall not lie.

(2) The Collector, the Com missioner, or the Financial
ommissioner, may, either of his own motion or on the
application of (he party interested review and on such re-
view modify, reverse oy confirm any order passed by him-
self or by any of his predecessors in office and such power
shall be exercised subject 10 the provisions, as lar as they

; i
may be applicable, of section 82 of the Punjab Tenancy ‘ﬁ;‘;go

Act, 1887 (Punjab Act XV] of 1887).

(3) With respect 1o all matters dealt with under the!i‘j'
Act, the Financial Commissioner shall have the same P‘(’:W I-
to call for, examine and revise (he proceedings of the Co

, S - 189 *the vur of
lector or the Commissioner as provided in section 84 of the xyi

Punjab Tenancy Act, 1887 (Punjab Act XVI of 1887).
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(4) The period of limitation for )
section shall run from the date Ofa?hcaggf;:;ldugder t(]11 -
appealed against and shall be as follows — r order

(a) wChen the appeal lies to the
ommissioner '
(b) when the appeal lies to the Siaty days
Financial Commissioner Ninety days

(5) In computing the period for an appeal from an
. s award or order under this Act, the Indian Limitati
IX of 1 1508 (IX of 1908) shall apply. an Limitation Act,

(6) For the purposes of this Act, the Collector, the
Commissioner and the Financial Commissioner may, in so
far as may be necessary or expedient to do so, exercise all
the powers of a revenue officer or a revenue court as the

Lviof  Case may be under the Punjab Tenancy Act, 1887 (Punjab
1887. Act XVI of 1887).

8. Notwithstanding anything contained in any con- Certain morgages
tract or in any law for the time being in force, no claim or e B gl
liability, whether under any decree or order of a civilland held by adaa
Court or otherwise, enforceable against an ala malik for ™"
any money which is charged on, or is secured by a mort-
gage of, any land held under him by an adna malik, shall
be enforceable against the land, but every such claim or
liability shall be deemed to be a charge on the compensa-

tion payable to the ala malik in respect of such land.

119, (1) Nothing in this Act shall apply to evacuee Actnol (o pely o
propf‘::rty as defined in the Administratfc))n of Evacuee ' Propes:
Property Act, 1950 (XXX of 1950).

(2) Notwithstanding anything contained in  sub-
section (1), the provisions of this Act shall, subject to the

provisions of sub-section (3), apply to—

(a) a person on whom, after the 15th June, 1952,
the rights of an adna malik are conferred by the

1Substituted by Punjab Act No. 21 of 1961,
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[Centra] Govermpcnt] under {4 is
sons (Compcnsahon and Rchabilitali dper
1954 (44 of 1954) ; g on). ler.

(A) an adna malik of land

Nder 4, aly
who is anp CVacuee g defined i1
section 2 of the Admmls( ‘ati

ration : of
Property Act, 1950 (XXXT of 1956))'? EVacu%
() In relatiop to a persop referred tq in Sub-spey;

he date o extinguishmen of rights o an gl mali(J)gn 2),

vesting of fy]] Proprietary Tights in gy nalj , 20

Section 3 and the period for applying (o ollect,,, aer

the determinatiop of the amoyny [ compe tion , Ot

Sub-section (1) o Section 4, ball, twith tanq r
ng to the Contrary Contained j

(1) in the Case of a persop on q
adna maljk are conferred by the [ Cen ral Gy.
_vernment] after the Commeng

ikiyat and
S (Amendment) Act, 1961, and

m such commepce.

Ient, ]

isdiction 10. Save , otherwise xpressly provided In this Act
€very award o order made by th lector, Commis.
sloner or Financia] Commiss;

: 1881oner sha]l pg final and pno pro-
ceedings or order takey made under (pjs Act shall be
called in guegtjop by any court o, before any officer or

Pro- 11. N Prosecutjop, suil or other Jegy] proceeding
. . ) er
shall Jie against the '[Centra] Governmenl] or any offic
50 authoriseq f,, anylhing which ;s in good faith done 0;
Itended to be done jp Pursuance of this Act or of any rule
made thereunder.

s —

‘Substftuted for the ;v—o.;ds o
(Chandigarh) (Adaptaubn of Law

State Governmen* by the Punjab Reorsail;s‘fs‘““
S on State ang Concurrent Subjects) Order,
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12. (1) The [Central Government] "may, by noti- Power to  make
n in the Official Gazette, make rules to c);,i’rry gut the ™
f this Act.

2) In particular, and without prejudice to the gene-
rality of (he foregoing power, such rules may provide for
all or any of the following matters, namely,—

(a) the form and manner in which an application
for determination of compensation may be
- made by the ala maliks ;

(b) the form of notice and the manner in which
notices may be served under this Act ;

(¢) the manner in which inquiries may be held
under this Act ;

(d) the manner in which compensation may be paid ;

(¢) the manner in which appeals and applications
for review and revision may be filed ;

(f) any other matter which has to be, or may be,
prescribed.

13. The Punjab Abolition of Ala Malikiyat and Repeal of Presi
Talukdari Rights Act, 1951 (President’s Act IX of 1951) deays Act I3 o
is hereby repealed but, notwithstanding such repeal, any-
thing done or any action taken in the exercise of any
power conferred by or under the said Act or the rules
thereunder shall be deemed to have been done or taken in
exercise of the powers conferred by or under Act as if this
Act was in force on the day on which such thing was done

or action taken.

1Substituted for the words **State Government "'by the Punjab Reorganisation
(Chandigarh) (Adaptation of Laws on State and Coneur rent Subjects) Order, 1968,




